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randum. It has also been suggested that as a
preliminary step, a Commission may be set up
to go into the details with the object of
formulating a uniform Civil Code.

NOMINATIONS TO THE PANEL
OF VICE-CHAIRMEN

MR. CHAIRMAN: I want to make an
announcement. I have nominated the follow-
ing Members to the Panel of Vice-
Chairmen:—

1. Shri S. S. Mariswamy

2. ShriroatiPurabiMukhopadhyay
3. Shri V. B. Raj.u

4. Shri Rata Sahai

CALLING ATTENTION TO A
MATTER OF URGENT PUBLIC
IMPORTANCE

DiAtH o* A NUMBER OF PERSONS IN DELHI
ON MARCH 31, 1972, DUE TO LIQUOR
POKOOTNO

SHRI M. K. MOHTA (RajastHart): Sir, I
call the attention of the Minister of Home
Affairs to the death of a number of persons
in Delhi on March 31, 1972, due to liquor
poisoning.

(THE VICE-CHAIRMAN (SHRI V.B. RaAju
in the Chair]

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI K.
C. PANT): Sir, on the morning of 31st
March, 1972, it was reported by the Director/
Principal of the Maulana Azad Medical
College to the Chief Secretary, Delhi
Administration that 5 cases of seizures on
account of taking spurious liquor had been
admitted to the Irwin Hospital. The Police
and Exci;.c Departments were immediately
directed to enquire into tits circumstances.
During the course 00 that day, and on
subsequent days, further rd’ ports of more
admissions in the various Hospitals and of
deaths, were received. Till 07.00 A.M. Ibis
morning 72 cases had been received for
admission in the Irwin, Wellingdon, Hindu
Rao and Safdarjung Hospitals and the All
India Institute of Medical Ssieaces, Delhi. In
addition, one dead body was recovered-
while
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it was being taken for cremation. Till that time,
46 persons had died, one had absconded from
the hospital and two had been discharged. 24
patients are still under treatment. An investi-
gation! into the causes of death is being made
by the Excise and Police Departments. So far,
the report of the Chemical Examiner has been
received only in respect of the viscera of one
deceased. In this case, methyl alcohol has been
detected both in the visceT* and the blood of
deceased. In other eases, the report of the
Chemical Examiner is awaited. In one other
case, the person affected has stated that his
physical condition deteriorated after consump-
tion of rum, an Indian made foreign liquor. It is
suspected that these deaths have occurred due
to the consumption of spurious liquor
containing deleterious material which can be
fatal. A firm conclusion can be, however,
arrived at only after the report of the Chemical
Examiner has been received.

The Police have registered till 7 A.M. this
morning 8 cases under Section 304A and other
Sections of the I.P.C. 5 arrests have been made
so far. Some other suspects ate reported fo be
absconding. The investigation is in progress.

The stocks of methyl alcohol and thinner
with 78 shops have been sealed. The total
quantities' involved' are 2%1,098 litres of thinner
and 7571 litres of Methyl Alcohol.

After the receipt of the report of the Baweja
CorttmissioTr, the Delhi Administration is
reviewing the whole' Excise Policy in order to
determine the future course of action. In regard
to  recommendations  which could be
implemented forthwith, instructions have been
issued by the Delhi Administration to the Excise
and Police Departments. Licences will hereafter
be needed for Methyl Alcohol and thinner".
Licences will be given after very thorough
checking. The cases of the existing
permit/licence holders of denatured spirit and
specially denatured spirit will all be reviewed.
Three (3> licences have already been suspended
and show cause notices have been given to 35
others. The U.P. Government have been re-
quested to ensure that there is- superior super-
vision at the time of mixing of denaturants to the
spirit in the distilleries. The wholesale]s are
requested to report to the Excise authorities
when they reeeive consignments of denatured
and specially denatured spirit and they cannot I
release these materials fo* sale till samples ate
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taken and analysed by the Forensic experts.
No supply will be given to permit holders un-
less they have rendered sufficient and
adequate proof for the use of the spirit and
satisfactory disposal of the products made out
of it. Regular accounts of sales have to be
kept. The Excise staff have to regularly check
the entries in the Sales Registers of the retail
sellers and to satisfy themselves that the pur-
chases are genuine. Disciplinary action is
being taken against the officers of the Police
and Excise Departments who have been re-
ported to be guilty of dereliction of duty.
Keeping in view some of the comments made
in the report of the Baweja Commission,
Delhi Administration on the basis of enquiry
has suspended a District Excise Officer, three
Excise Inspector sna Station House Officers
of Police Stations of Kamla Market, Pahar
Ganj and Defence Colony. Disciplinary
action against other persons will follow after
their responsibilities have been fixed.

SHRI M. K. MOHTA: Sir, it is really
tragic that for the second time this year a tra-
gedy of this magnitude has hit the Capital.
And yet, the authorities are still said to be
investigating the matter. May I ask the hon.
Minister whether, after the last tragedy, when
nearly 100 people had died, it was not thought
desirable and necessary to tighten up the
administration to such an extent that there
would be no recurrence of this tragedy and
whether it is not a fact that it is precisely to
the negligence of the authorities in question
that a second tragedy has occurred? May I ask
the hon. Minister who are the five persons
who have been arrested ? Are they
bootleggers or sellers of liquor or policemen
or any other persons in the employment of the
Delhi Administration or the Government of
India? What is the charge against them?
Then, Sir, may 1 ask the hon. Minister
whether it is a fact that the Finance
Department of the Delhi Administration has
strongly urged the scrapping of prohibition
altogether for reasons of revenue and also for
stopping this illicit trade in liquor? Has the
Government come across reports of canning
or bottling of toddy which is done in
Singapore? It will be very beneficial in the
sense that a beverage of very low alcoholic
content would be made available to the public
at reasonable prices and people would not be
forced to go and buy the hot liquor from such
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bottleggers, liquor which is injurious to them.
If this report has come to the knowledge of the
Government, may I know whether it has been
evaluated and whether the Government thinks
it necessary to take some such action in the
country itself with a view to avoiding this
health hazard? There are my question.

SHRI K. C. PANT: Sir, the first point of my
hon. friend is with regard to the previous
deaths and whether they were still under in-
vestigation. In regard to these deaths, 14
persons had been arrested and since then the
investigations have proceeded. And in all

these cases, there are 7 cases which have been

registered against various persons. Investiga-
tion in all these cases has been completed and
challans have been put in court. Sir, the Ad-
ministration has certainly tried to tighten all
the joints of the administration so that this kind
of tragedy may not recur. Now, they have
issued various instructions. I have mentioned
some of them. And I have been informed,
because I specifically checked on this point as
to whether there was any possibility of those
same persons who were responsible for the
previous occurrence or who are suspected to be
responsible, whether it is possible that any
leakage could have taken place there. I am
informed by the Delhi Administration that
there is no possibility of that happening. This
must be a fresh network which has been
occurring, not of that one or the old one, which
has not been detected. But, certainly, they say
there is no possibility of the previous network
having been used again.

Sir, in the course of attempts of the Ad-
ministration in various directions, since the
appointment of the Baweja Commission, till
31-3-72 the recovery of illicit liquor through
the agency of the policy was as follows. I quote
this just to indicate that I fully share the anxiety
and the sorrow expressed by my hon'ble friend.

Total number of etises 624
registered

Total number of persons 670
arrested

Recovery of illicit liquor 15,825%

bottles

Recovery of Haryana Excise 3,458f
liquor

Recovery of whisky . 33 ,,

Recovery of Delhi Excise 30
liquor



109  Calling Attention to a matter
Bottles
Recovery of XXX Rum 11
Recovery of spirit 338
Recovery of U.P. Excise liquor 4 "
Recovery of other liquor 31\,
Recovery of country made 10
liquor

19,741
< V~
Recovery of Lahan . 394 K.G.

Sir, IT: asked me about the five persons who
are arrested. These arc bootleggers. That is what
he wanted to know. That is the information with
me. He asked about scrapping of prohibition.
This is a mitter of excise policy which will have
to be considered by the new Executive Council
which has been recently elected. They will have
to go into this matter of excise policy. He asked
me whether it is possible that there is not enough
liquor to go round and, therefore, people are
taking resort to this kind of poisonous liquor. 1
cannot say categorically that this is the only
reason. Certainly, that is one of the reasons that
the demand is more than the supply. But then
we are wanting to restrain consumption of
alcohol. It is a matter of deliberate policy. So
we are caught in the horns of a dilemma,
whether to increase the free consumption or to
facilitate consumption of alcohol or to impose
restrictions which may lead to those who are
habituated to taking resort to consuming liquor
which is deliterious to their health and can be
fatal. But the other aspect is that denatured
alcohol is much cheaper than liquor and
sometimes this also may lead people to select
some kind of denatured alcohol which may be
rectified for purposes of drinking.

SHRI BHUPESH GUPTA (West Bengal):
There are people perhaps more competent to
speak on the subject than I am. But since they
are not asking any clarification let me do so.

First of all, (his is the third time when such 3
thing occurred and so many people died. The
first tragedy took place in 1969 when 40 people
died as a result of drinking spurious liquor
Then, before the election, 110 people died
Now we have got another 35 people or so dead
as a result of this thing. During all these thred
years, the Delhi Administration does not seem
to have taken any effective steps to stop that
The last two tragedies have taken place in
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quick succession. Now what the hon-ble
Minister has considered preventive measures
are not at all satisfactory and I am afraid they
are not going to stop it. First of all, I would
suggest that the present prohibition policy in
force in Delhi should be scrapped and there
should be a different type of policy, if you
like.

Sir, 20 years ago, Congressmen, sitting in the
Constituent Assembly, decided that there
should be prohibition and many of them, after
passing the Constitution, went to take drinks.
That is a different matter. We are not going
into that aspect now. The present policy in
Delhi should be changed and it should be
replaced by a new policy. My suggestion in
this connection would be that the Government
should directly open country liquor shops in
different areas in Delhi where these things
go on. It should not be left to other agencies so
that bootlegging and all kinds of malpractices
do not take place. Well, recognise the reality.
People drink here. They drink country liquor
here. Why send them to death, send them
into the hands of those people who kill them?
It is better to take charge of the whole thing.
Therefore, it is necessary to scrap the present
policy and to have country liquor shops opened
in those areas where people take country
liquor. That should be done. Secondly, Sir, I
should suggest that the present excise machi-
nery should be overhauled completely. There
are a lot of bad things here. Sir, the Executive
Councillor in charge of it should be held res-
ponsible. Now that there has been a change of
administration in Delhi, we shall watch for
some time. Otherwise, I would have said: the
person in charge is responsible; he should pay
the penalty for deaths of this kind. Now that
the Congress has taken over recently, he may
be given a little more time. I agree that he
may be given a little more time. But the
machinery should be completely overhauled.
Thirdly, the misuse of methyl alcohol that is
being done should be completely stopped.
Even that has not been stopped.

Now, these are the steps that should be
taken, apart from the penal action that you
may take in future against the police and
other officials. Sir, bootlegging has become a
very flourishing profession. Bootlegging is a
flourishing profession run by our Maharashtra
people, some people in Maharashtra, not you;
I know if you take liquor, you would go to the
foreign liquor shop.
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SHRI A. G. KULKARANI (Maharashtra):
Why only Maharashtra? It may be in West
Bengal also.

SHRI BHUPESH GUPTA: Mr. Morarji
De&ai had a fad—prohibition—and stupidly,
naively, crudely he implemented or sought to
implement the policy.

THE VICE-CHAIRMAN (SHRI V. B.
RAJU): Mr. Bhupesh GupU; that is not
relevant.

SHRI BHUPESH GUPTA. . . which did
not lead to prohibition in Maharashtra but led
to large-scale bootlegging. It became one of
the nourishing trades in Bombay, as
everybody knows.

SHRI A. G. KULKARNI: Yesterday they
had decided to scrap prohibition.

SHRI BHUPESH GUPTA: Now it i' coming
here. Maybe Mr. Morarji Desai has come to
Delhi. I do not know. Sir, it is there in Delhi
and, therefore, we should take care of it. The
way the hon. Minister is handling it is no good.
Why don't you change the ; policy? What is the
harm? Why is this hypocrisy about it ? We shall
not open any shops. Only in parties we shall
drink and secretly, after seeing that nobody is
there who may see us drinking. Everywhere we
shall do these things, but we shall not open
country liquor shops ourselves in order to save
people! Stop this kind of bootlegging,
smuggling and other things with an iron hand.
But then you cannot ignore the other thing, that
you gentlemen in the upper layer of the society
go on drinking. I believe now the alcoholic
composition of the Rajya Sabha is also
changing very raridly as a result of the elections
and so on. Well, this will go on at the top. But
what about the people at the bottom, the poor
people? Now, I am not one of those who would
like to indulge in drinking. You know very will,
I have always been opposed to it personally. But
I should not make it into a policy. But that is
how it is being done: a kind of wrong policy is
being thrust down the throat of the nation, with
the result that we get bootlegging, corruption,
malpractices, smuggling and so on. Now we get
such large-scale death. In any other country the
administration would have been hauled up. The
official would have been hauled up for the kind
of tragedy that has happened.
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But here nothing is done. Therefore, 1 suggest
that the entire policy of prohibition requires a
second look.

I am not going into the larger question. Here
I only point out in Delhi the honourable
Minister should not go by this kind of tinkering
with the problem, issuing such orders and so on.
There should be certain basic changes in the
policy itself instead of Government saying that
such and such a thing should not happen.
Prevention should be made where the Govern-
ment can intervene and effectively so. And you
should plug the loopholes not in the so-called
laws and regulations, but in the system itself,
the system that permits such kind of things, the
system which is responsible for this kind of fatal
cases as happened recently. Therefore, I would
like to know from the Government whether they
are prepared to consider it on the lines 1 have
suggested, and that should be the approach of
the Government.

SHRI K. C. PANT: I mentioned in my
earlier reply that this is a subject which is dealt
with by the Executive Council of Delhi. As my
honourable friend, Mr. Bhupesh Gupta, said,
they have just come into the saddle and they
will be considerating all matters related to
excise policy and whether to have prohibition,
how much of prohibition to have, etc. etc.,
whether to scrap it. These are all matters to
which they will no doubt devote their attention.
I do not want to enter into an argument with
him, and this is not the time to enter into an
argument. But in terms of democracy, if there is
a referendum in this country, I am sure the
majority will not be in favour of scrapping
prohibition.

SHRI BHUPESH GUPTA: No, my point is
totally misunderstood. First of all, I do not
know, it will be a dishonest voting because all
of you will vote for prohibition and before and
after some of you will be drinking. Not you,
Mr. Pant; you know your colleagues very well.
They will vote against prohibition, and carry
out searches in the houses of Ministers of the
Government of India and you will see how
prohibition is knocked out in their own families.

SHRI K.C. PANT: You are excluding me.

SHRI BHUPESH GUPTA: Yes, I am ex-
cluding you.
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DR.. BHAI MAHAVIR (Delhi): Why not
you give the names?

SHRI BHUPESH GUPTA: Do not go
into their action. What I have suggested here
is Government should itself open country
liquor shops.

SHRI K. C. PANT: As an immediate step
the Delhi Administration with effect from 2-4-
72 has taken over the management of the two
country liquor shops in the cipital. That we
have done because we must get to the bottom
of this and must plug tI*s loophole and we
must find out exactly how this is being done.
This is already being done and the Excise
Department has been handed over to the Chief
Secretary by the Lt. Governor of Delhi. These
are the steps they have taken. In addition, he
talked of the present excise machinery. I
would agree with him that it needs, if not an
overhaul, at least, a very serious examination
as to how it should be strengthened. And the
new Executive Councillors are paying
attention to this. I myself discussed it with the
Chief Executive Councillor and the
Councillor concerned and both of them
assured me that they are looking into this
metter. Seven officers have been suspended,
Police as well as Excise Department, and
investigations are continuing and if others are
found to be responsible, action will be taken
against them also. He said we should stop the
sale of mathyl spirit. I think that might be
difficult. Methylated spirit, ordinary denatured
spirit, is required by hospitals, schools,
households and others. So that cannot be
stopped.

SHRI BHUPESH GUPTA: Not
altogether. Bring it under control.

SHRI K. C. PANT: It should be
regulated. Licences should be properly
accounted for. A proper register should be
maintained.

SHRI BHUPESH GUPTA: That is right.

SHRI K. I C. PANT: I have already said
in my main statement that licences will
hereafter be needed for methyl and alcohol
and thinner. Licences will be given only
after a thorough checking.

SHRI BHUPESH GUPTA: What is the
machinery?

SHRI K. C. PANT: Excise staff. Again
thinner, I would like to point out, is used for
varnish, etc. It may contain 5 per cent methyl
alcohol and also Ethyl Alcohol. This is
sometimes purchased by persons who rectify
this and then drink it. Because it contains a very
high percentage of methyl alcohol, it cannot be
rectified by ordinary methods which are used to
rectify denatured spirit which contains a low
content of alcohol.

This mistake has also occurred in the earlier
series of mishaps. This is probably the reason
for the deaths. It is not so much due to sale
through unauthorised channels or illicit dis-
tilling or bootlegging. It is due to thinner or
specially denatured spirit and attempts to rectify
it in small batches and then to drink it.

DR.K. MATHEWKURIAN(Kerala): This
tragedy which occurred in Delhi has been the
second major liquor tragedy that rocked the
Capital. 1 find it difficult to appreciate the
Minister's callous way of referring to the problem
and also to the remedies that he thinks are
relevant for the occasion. The Minister says that a
certain machinery is being developed to check
licences and that the Delhi Executive Council will
take stock of the situation and decide on the
excise policy. This is not a new thing. A few
months ago about 100 people died because of
liquor poisoning. Still we have not been able to
evolve a new excise policy which will check the
phenomenon of bottlegg-ing and use of spurious
liquors causing deaths. I understand, that the top
officials of the Delhi Administration had a
meeting on April 2 to discuss measures to check
the sale of spurious liquors. I would like to know
what were the major decisions at this meeting
and what machinery they have evolved. When
the Minister talks of machinery for checking
licences in a proper way, 1 would like to ask him
whether it is not a fact that excise officials
themselves—at least a section of them—are in
collusion with these bootleggers and that is why
action has been taken against some of them. I
would like to know from the hon. Minister what
was the linkage between excise ullieials and the
bootleggers and others in this trade who make
profit at the expense of people's lives. What I say
is supported by a statement in today's Times of
India. It is reported that a dying declaration made
before the Sub Divisional Magistrate by one Chet
Ram of Manakpura in Karolbagh has provided
certain
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[Shri K. Math ew Kurian] revelations. I
would like to ask the Minister whether from
this dying declaration of Chet Ram government
have really been able to unearth the real
linkage between the bootleggers and other
persons in this trade. I cannot believe the words
of the hon. Minister when he speaks about
policy machinery, etc. to restrict the
consumption of alcohol. The Minister asserts
that it is the policy of the government to restrict
the consumption of alcohol. Their prohibition
policy is a very irrational frill inherited from
the Qandhian days. And it is being retained
even now. On the other hand, people who are
in this trade are elected to Parliament and
various other legislatures. They get not only
the surplus votes, but in the last minute they
are accepted as candidates for the ruling party.
How do we believe that government will
honestly implement the policy which they
themselves declare. The whole question of
excise policy or prohibition policy should be
discussed in a rational way, leaving aside the
Gandhian frill of prohibition. Then only we can
solve this particular problem.

SHRI K. C. PANT: Prohibition happjns to
be one of the Directive Principles of State
policy. It is not merely a question of individual
approach to the matter. My friend asked me
why excise policy was not taken up quickly. I
only like to point out that the report of the
Baweja Commission was received on the 13th
March. This was the time when elections weu
going on in Delhi. And on the 18th March the
new Executive Council took over. At the very
first meeting on that very day they considered
the Baweja Commission's report.

So, it is not as though they have been
sleeping over the matter or that they have not
been aware of the urgency. But, Sir, they
would need some time to go into the policy
aspects. I think it is fair to give some time.
But, that does not mean that action which can
be taken otherwise should not be taken. There
I agree. And, Sir, I had already mentioned very
briefly, in order to save time, some of the areas
on which we have taken action and I have also
referred to the recovery of the liquor and I
have referred to the suspension of certain
licences that have been issued and also to the
samples taken from the licensed vendors to see
whether there is any admixture of any such
deleterious substances. But if my hon. friend
likes, I can go into the details. There are 18
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recommendations of the Baweja Commission
which are not related to policy, but which are
related to executive action and in respect of all
these 18 matters, necessary instructions have
been issued and I can go into each and everyone
of them if you like. I can assure my hon. friend
that necessary instructions have been issued
except in matters of policy en which we cannot
take a decision unless it has been considered
first by the Chief Executive Councillor and that
is a constitutional requirement.

Then, Sir, he asked me about the prohibition
policy. That I had already mentioned. Then,
about certain officials he asked. I had
mentioned that action has been taken against
certain officials and the inquiry is continuing
and if otters are also found responsible, action
will be taken against them.

THE VICE-CHAIRMAN (SHRI V. B'_
RAJU): Yes, Mr. Kulkarni.

SHRI N. G. GORAY (Maharashtra): Sir, I
have a question to ask.

THE VICE-CHAIRMAN (SHRI V. B.
RAJU): T will call you afterwards. Already
three Opposition Members have had their
chances and so, now it is this side.

SHRIN. G. GORAY: That is all right.

SHRI A. G. KULKARNI: Sir, in connection
with this tragedy that has occurred, may I know
whether the Government is aware that what is
really necessary is a rational policy on
prohibition? Actually, Sir, these tragedies are
taking place in various parts of the country,
particularly in Maharashtra, where some time
ago 108 persons or so died. Sir, it is the misuse
of the supply of industrial alcohol or the msthyl
alcohol to the industries that becomes the main
cause of such tragedies taking place and the
Government has to evolve a policy by which
the supply of industrial alcohol or the methyl
alcohol to the industries which gets into this
business surreptitiously can be checked. Sir,
there is also the collusion between! the Excise
officers and such type of industrialists which is
taking place and in my State of Maharashtra
certain steps have been taken in this connection.
May 1 know, Sir, whether the Government,
particularly in Delhi, will clamp down certain
regulations whereby alcohol supply to
industries for industrial use is not diverted to
other channels? Another
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aspect of it is, Sir, the scrapping of
prohibition which is a necessity in this
country, because various sources are
available.

THE VICE-CHAIRMAN (SHRI V. B.
RAJU); That has been already said.

SHRI A. G KULKARNI: T know that. But,
for this puk-pose, it is not only the scrapping of
prohibitjion, but it is the cheap source,
alternative source, that is necessary and in this
connection, in jmy State of Maharashtra, a
policy is being discussed now as to whether the
Government can have its own factory where, as
in the case or a sugar factory, the molasses can
be turned into cheap type of liquor which can
replace this bootlegged liquor. Sir, this a
worthwhile suggestion to be considered by the
Government so that the poor people can buy
this, can afford to purchase this.

THE VICE-CHAIRMAN (SHRI V. B.
RAJU): That is all right. Yes, Mr. Minister.

SHRI K. C, PANT: Sir, one part of the '
question I have already answered. So far as the
other part of the question is concerned, I have
already pointed out that the UP Government
has been requested to ensure superior
superivision at the time of admixture of the
denatured spirit in the distilleries because that
is the place of] mixing alcohol and denatured
spirit. My hon. friend was referring to the
point at which denaturisation takes place and if
there is superior supervision by the Excise stair
there, then we can check it at our point also.

At our end, as I said, the wholesalers are
required to report to the Excise authorities
when they receive consignments of denatured
and specially denatured spirit and they cannot
release these materials for sale till samples are
taken and analysed by the Forensic experts.
No supply will be given to permit holders
unless they have rendered sufficient and
adequate proof for the use of the spirit and
satisfactory disposal of the products made out
of it. Regular accounts of sales have to be
kept. The Excise staff have to regularly check
the entries in the Sales Registers of the retail
sellers and to satisfy themselves that the pur-
chasers are genuine.

Therefore, Sir, from the point in the factory
where it is produced till the point of retail
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sale, a series of checks have been introduced
which I have mentioned.

THE VICE-CHAIRMAN (SHRI V. B.
RAJU): Mr. Goray.

SHRI N. G. GORAY: A good deal of
gr.mnd has already been covered. I would only
like to ask the Minister whether he has come to
any conclusion. We have been following the
prohibition policy for the last 24 years and it is
our experience that in all the States wherever
we tried this policy, a tribe of criminals is
brought into existence and there is also
collusion between the police and criminals.
Should be not seriously think of having an all-
India policy? It is not only a question of Delhi
or Maharashtra or any other State. Will they not
think in terms of having an all-India policy,
which will be a realistic policy, and will also
bring in greater revenues?

SHRI K. C. PANT: Sir, this is a question
more, or less which was asked by Shri Bhupesh
Gupta. It is usual for my hon. friend Shri Goray
to put things differently. He asked me whether [
have come to any conclusion. Sir, it is not a
gjestion of personal conclusion. This is one of
the Directive Principles of State Policy. Any
suggestion to change it is a suggestion for
action. And at this stage I cannot react to it.

SHRI BHUPESH GUPTA: Nobody has
asked him to react immediately. What I gather is
that Mr. Goray pointed out that this matter is not
being reviewed in the light of our experience
during the last 24 years or so since the
Constitution came into effect, so that you may
come to the conclusion as to what we should do.

SHRI K. C. PANT: I have followed him
very well. It is good that both of you agree on
this point.

THE VICE-CHAIRMAN (SHRI V. B.
RUU): Mr. Yadav.

=it wrevt qa@ e (fET) ¢
A, AT TZATT E1AH §, TH AT 40 WX
T, oF qT2 110 9T M, fRT 46 WY
T Ew ged ¥ ag S =vEar g
fiF oft &%er gu & A ¥ AT A H_
a1 Sl & o 9 e R A
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FEAT EY T AT qEE § #4 qe7 fF
RIS # ASaEl A1 AT S Fadr oy
IART HT T AN A AT E G R, UF
e faeely # &% 9w 9 72 Pl @, 78
great # &t 7, 9 ged i aug 73
WY & =g #7 o1 W@ 8, 4% I=Arfa-
FfeAt & gy wfades & 92 & g
At faamrl & gror ot g s i
gt o @Y g

Iraanan (=it dte Ao ) -
ATET S qEFET @ Al wear |

ot STt seE A ¢ A, qE-
qT FY AT 9ES AT AT A=W 4T | o
sl & fom st wEmEe @ arg @
#1 AT g W WoET A W awd 1§
3| r 41 % arz dv Taard o o
IH A |

AT At A1 o wAY Sft F w7 @
& T O E AT a7 5T | AR )
A, A A o 2 fr e at o &
fafaetz & wom, =12 a7 o & av fadaf
&1, 9% 91 | JOHT GAL & HYT TOHT qqT
fewsft et o2 9% wowe dn A gt wr
AT ATy & oF a2 ow § o O
TG IATE | qF A A A FS I
A a1 TE & vuw fawfarr # & arer
F1EAr g fr aowre aoma & g9 w1 a7
H HEAWT AT At § Av " w7 A
# A BT Ay & 7 e ¥ Ak
i o w g # g A oww g
ag & ST A g o

T A oy, g ¥ oo Ay

Frad w9 FT &y Wt gufae 5 g a9
1 gfaar ¥ IyeEw g1 A% AT AAF
avra 7 Oy oy fowrk o oW oaTE @
agi feeft & wor A Ayaw T 9 )
aers § Wt I A g § A At
g 3 A7 gAY wowre § @Y faee -
T 9T W oA A afawre ) 7@t
F= A & aml o A7 og9qr § A%
AT FT AT AYH AW F AwAT A A
a1 AT § | gafan ST 9% @ I &
% wrawg 99 F T O qg 9%
arg A & St & Ay g o F TE@i
UF awd | a1 gafae FTF F T, qAT
& grar, v feedt s wfers Of & gra
ATT FIA G AT SATATAT WA & AT B
a1 @aw Ferr gy § fawa & oA
forame v & 5 aw @A &7 a1
s

§ o W qeAT AEar § e wia A
it yerea Avfa @ armdY & qgE A
Ay F are §o fEAT aw A, wm stnw
FIqaEA T R !

o darem dad (fage) 0 oww
#rfa #7 sy faer & 7

ot wEFEl SWE gEE AT Al
et arr & | =, o ar faedt @ o
ot et oA gl 1L Fw At s aeE
HECE FHT 0TI FH 9 § )

guaaEas (it #ro e Tw) :
T SIqAT AT g wr |

oY SIEEET ST ATID 0 Teg I FET
Tafay =g T @IE | A 9w 9 w@r
g | gt g qwelt At At ¥ fao
QAT T 9, 9 ATl F7 W Tt
ot s N arel w1 ol Tl o, 72t
TS AT fqex aww AwA AT B T
mEf s AT wr & L L L
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rawnad (ot dte dte Tw):
TART T A qEET T Y

ot weedt gEe g gafav &
qo T wrRar § fv oo g wdr @ oY
HEATE 7 & g4 firo a9+ & '
H, FT & TG H AT AR F € H B
T FEH IS @ 7

ot o do A aEgy oY, IR
wa & qor f fawelt § sifgfaer & e
faer % Hifx w1 & 1 Ao a7 22t HrAE
F A AT AL AT AEA AT qger
arirE w1 ST A o e wiEEt &
ot & woa e o & ¥ grd @ §
o7 faedt ara fawar wm & s AT
g A wr @, afeaw e faasr
TEd & A AT & | A wrer § A fora
FT 97 3 @ fqex aremAr & A gAEr
A ZFE 2 |

ot WEEEt SWw AEE: g9 9w
7 1 79 (CHE FLAT ATGATE | 48 AW
Fral # i & fau @ § @ e
ATEHT AT AE A AT F o IaEy
qfcamar qr 8 7

ot Fo #lo v : gfTAraT F A
ar Wy & awdy g, Iuh faw s §
Arfefrdarg &, . .

{Interraption)

Wl st seTe gved . oF faaw
T i 5 oS e d ag Jae
ATLET |

Wt Fo #o wa: ¥ Felt aww &
Ag1 aEAr 9rgar, afyw {® awmAr g fe
AT RIS FH ATHEAT Fram AfE o
AT & a1 IF ATl FI AFATE
# 97 7z F1E 0¥ FEA AY AT TE §, I
FATTHT 67 39 @AWT T # a7 IA9r Afg-
ATHT | AT FIH AR TTE FY ATAT E
afpr A< wam § § S qEar Ay )
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ol FEEE TREAET . a3 ql Al
o AYE aTAE T |

5t %o wWto e : IAAT qfewal F1
Y qelts gt 2 | wafar ¥ a1 aoe
Y T AL AT TET FET, AT & ALY TF
R

SHRI TRILOKI SINGH (Uttar Pradesh):
Apart from the fact that public attention is
drawn to this malady whenever a large number
of deaths occur at one place and at the same
time the fact remains that the use of illicit or
spurbus liquor has been admittedly increasing in
this country as also shown by the figures of
recovery given by the Minister a few minutes
before. May I know the reason for the Govern-
ment for not miking the offence of selling and
mwufacturing illicit liquor non-bailable and
making it punishable with imprisonment which
may be not less than 5 years or not more than 10
years? My reasons are, if anybody were to mix
water in milk, he can be sent to jail for one year
but if somebody distils liquor without any
licence, in other words for illicit distillation the
punishment provided for is a fine of a few r
jpees or imprisonment which may extend up to
six months. If we are really serious to stop this
malady, may I know the reason for the
Government not providing for deterrent
punishment for those who are found dealing in
or making illicit liquor?

SHRI K. C. PANT: This is a valid sugges-
tion for action. I had also enquired about this.
This has come t0 my notice and in fact I have
asked the Delhi Administration to consider this
aspect and put up proposals.

SHRI G. A. APPAN (Tamil Nadu): May I
know if there is any valid satistics to show the
extent of illicit liquor production Statewise and if
there is, would he furnish a statement of that to
this house? Further, when there is justification for
distilling illicit liquor in places where we do not
have prohibition, why people resort to illicit
distillation even in places where prohibition is not
there? In this connection will the Minister realise
that most of the people resorting to this illicit
distillation are very poor people and they do not
have any s.iurce of income to carry on their
livelihood ? When the Government will be able
to find out the statistics about the extent of illicit
distillation in the
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whole country, will they also make provision
for suitable jobs for people engaged in this?
Unless it is done, is it possible for anybody to
stop illicit liquor distillation? May I also know
from the Minister if illicit liquor alone is
responsible for this malady or were there other
causes which led subsequently to deaths in the
various States? I presume that some lizirds must
have fallen in the distilled liquor. If a small
lizard falls in a boiling pot of meal or cooked
curry, it can cause deaths of even thousands of
people. This may be one of the reasons for such
casual deaths in this liquor business. I want to
know his suggestions for stopping this illicit
distillation work by the poor people and how he
would be remedying that.

SHRI K. C. PANT: Sir, I lack the expertise
to be able to verify or deny the possibility of a
lizard causing death. My hon. friend wants
statistics about illicit distillation State-wise and
then he goes on to say that they should be valid
statistics. I am afraid if 1 possessed such
detailed knowledge it would be criminal on my
part to allow this to go on. One can only guess
and as Triloki Singhji said some indication is
obtained by the figures which I gave of the illicit
liquor which has been recovered from various
places in the last little over a month since the
Baweja Commission Report was being written.
Now, Sir, he said that it was for want of
alternative employment that people took to
illicit distillation. There may be a case of
economic compulsion also but I do not think
that would justify taking to this kind of activity
and I do not think my hon. friend would want
to justify it.

o AT wEHEIT : A, 98 e,

-

feeg wifamd &7 difdw 78 gv awdr 4v
ag arz ¥ g€, at w7 forg oy arasw w41-
o %Y e % 3w anfieed & am fao
o T I ST s el o, Ay
9 T O w9 & fog o g few A
a9 off feewrd s ey §
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FifF o0 a ¥ T F Frow, WG ORA
7 firn ST & oo, AT 9E wEAT €M
it afcfeafer dar g8 8 ?

werer, fredr giear & @@w & @@l
qz WA Y F 2 & A o o wbw 51 9
fir uwsirrafesg Fifaee ot § & gefen &
T CHTER & WEHA § TR gAH v
% | 39 a9 gW @M1 F1, TO CRAFI (298
Fifeed o1 o, wa ar &5 ag WelT av
U ATET TTaAAd 8, TAT AV THIA & FIT
wfrrat ot orgf oo awdt @ s ot
T AE WY AT g€, T AT @1 R AT}
% fordare ot @ §, 9 GO W
eI A7 whr w7 a1 3% F7 A qrigu |
#9 WETEA, AT AT HEHAT T4 fo
foreare § a ot fesg Fifaed &
ag fasmrd ardy & & s W Qe
ATET T & A Fod1T ACHILT & FIC AT
& | & SreT =g, Sy At 9w AR Ol
wfeeg ifaent & Fhia ardf F Jar o
T (Ao Fifedd ®C @ 9,
T G A AT U FOH-AET T
F—T qrFaT w1 oF aar gy
f & gz freara @& wrew 13 4, T
F4T ?

AL T WA AR R

THE VICE-CHAIRMAN (SHRI V. B.
RAJU): Only one clarification please.

o wr§ AgrEe:  warew, § fae
¥ AT TEAT § AT T AT FALwREA
Ffoqew d s o ® #& w
sfcaare g a1 aaw Qfwaar | &r Zaa
AT WAT ST A TV 6 FAR! SATART A
&, are stAwrdr gYAr a1 X T aae
AET, FTAATET LA | AT AT A & 7
& orara 7 off I wr | wErEd, feet
F daw ¥ faeely ¥ wagd afgfee @
& amg Y Fradi gt I gad W §o
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STAFTC @ @ 49, Yfaw F e afawrd
Y, atx gaw agt & o gfew 2w §
A% a9 g WH Fdd a9, gfaw
anfer agh 9% ZrFawR g & fau fras
G8 fooma & @9 & & faw darc g
SITAT 41, depending upon fr gt o FeaAr
qrAT @ el G&r &7 o awdr g |
# S a5 o wedt St wmR

(3 APRIL 1972]

faegar smfaw § @ afy smfasr E &
qg 2w F faq adt gaie #1 a@ g
dad o Agiaw, St afad g @R
ot § AT AgaT § Az U & e &
“fergram g’ W Ugrafw’ &R
"gfeafae fefeetemr” #i ara aré & | &
e e W ot u% Ay § 39y 49 9w
gt & f god wfeafee aoa, swmos
aqd 1 @ T@l g | A faEr g

"Apparently the spurious liquor trade in|
Delhi has got in its net even the normal supply

channels. Until now it was believed that
clandestine bootleggers alone were responsible
for the tragedy."

ST AW AT & oA g, S
AT SIS & g1 H19 At &, 98
T AT T ¢ | gl weged, 1
At g war & i faeen vefafaegam
q famre fon &, ag daar fmg &
Sigfaas &1 @ T fzar s | T4 9w
¥ w1 59 O § o & a7 snAem
argar g & a aedt o 1 2@ A A
SAFT & AT A g g faar W
T avg A1 gHeArl &1 WA & A
Faw FoI OX A AT @ & 7

= %o ®o Ta:  FrfEdl @A &
wara #7 @€ § 7 e fF wr o Faw
TS T a | (nterrupiions) T=w I&1 ol
W # Wk TEnd ww W g AR
Fe el gar a1 st A wEA oW

S |
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o WIf wgmT: A F Ak i)

THE VICE-CHAIRMAN (SHRI V. B.
RAJU): Let him complete his answer.

ot ®o #o w: I T fE
aga #we B foid ¥ 3w a1 fag
& 9 A% fawrs wrEn @ g
SET A WO SRS @ 9wH A @
far w0 & 1 wad IR ST A gy
2 fomd s av s & ad
fawit usfafraem & Feonifafafas
frfee &1 ol 8% s 9T FB Al
a3l &1 waaee T

Tlo W WETHIT:

™R

foare W ag faar

"Station House Officers of the three police
stations mentioned in the Baweja Commis-
sion's Report. . . "

THE VICE-CHAIRMAN (SHRI V. B.

RAJU): You drew the attention of the Minister
to it.

ot &o o qrr: It a1 F w7 @
¢ 5 s ard ofwr ager s a9
oz gy gk, feevifafafad frmes
Fr s 41 fRT g forar s 1 g
ATH & AT T 2 T §ATT AGT & | Tl
73y g% e Feeifafafa s fews o o,
ag ara {9 wE )

To WIE wEgEe:  gfaw Eraei &
AT FqAE T E |

THE VICE-CHAIRMAN (SHRI V. B.

RAJU): You have asked for clarification.

DR. BHAI MAHAVIR:
confuse it. . .

Let him not

SHRI K. C. PANT: I refuse to yield. I
cannot yield. . .

THE VICE-CHAIRMAN (SHRI V. B.
RAJU): Please do not interrupt when the
Minister is replying.
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DR. BHAI MAHAVIR; You want him to
successfully confuse the House.

SHRI K. C. PANT: Then, he says : Why not
resign and who is responsible? As I indicated,
the excise and police, both are responsible. The
Jan Sangh was in power in the Metropolitan
Council when this was known and tluy could
have set a good example. Th;y could have saved
themselves of embarrassment if they had
resigned at that time. He said thit th; previous
Lieut.-Governor had told me that some amount
of money was offered by policemen for being
posted at certain places and so on. The previous
Lieut.-Governor never told me any such thing.
If any such thing comes to my notice and my
hon. friend can tell me where this is happening,
certainly I will take action. So far as the
ordinary trade is concerned, as 1 said in my
statement, some samples had been taken. These
are being examined by the chemical examiner.
If it is found that this is spurious liquor,
certainly action will be taken, but till we get the
results from the chemical examiner I cannot say
anything.

DR. BHAI MAHAVIR: You did not allow
me to interrupt him.

THE VICE-CHAIRMAN (SHRI V. B.
RAJU): Please, this is not debate.

DR. BHAI MAHAVIR : The issue should
not be confused. He may not answer it.

THE VICE-CHAIRMAN (SHRI V. B.
RAJU): No debate now.

DR. BHAI MAHAVIR: I will not expect an
answer. [ only want to say that the issue should
not be confused. May I know whether the
Baweja Commission specified certain police
stations whose officers should be proceeded
against and, if so, why no action was taken up
till now? The Minister should note and explain
it.

SHRI M. ANANDAM (Andhra Pradesh): The
hon. Minister was pleased to announce certain
measures to regulate the sale of methyl alcohol
by issuing permits, licences, etc., but the
difficulty is not either at the manufacturer's
point or at the seller's point. Methyl alcohol is
being transported from Bombay 1 P. M. and
other places for long distances, more than a
thousand km. and during the course of the
transport, these
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bootleggers in collusion with the lorry drivers
remove some of the methyl alcohol and re-
plenish it and add water to the tanks. So, what
the Minister has got to do is to see that such
things do not happen by removing this methyl
alcohol or denatured spirit when it is
transported. Will be consider that, at the time of
export from the manufacturers' place the entire
tank is sealed in the presence of the excise
authorities and it is removed at trie destination
in their presence? This is more relevant than the
types of remedies that he has suggested, I want
him to consider this.

SHRI K. C. PANT: I do not think my hjsi.
friend means 'methyl alcohol'; he means 'ethyl
alcohol' because it is ethyl alcohol which is
carried. M Jthyl alcohol is added to that as
denaturant. As far as I know when the railway
wagons carry it, these wagons are seiled at th;
point of despatch and the seal is broken at the
point of receipt in front of the excise authorities,
subject to correction,

SHRI M. ANANDAM: About
transport, I said.

lorry

SHRI K. C. PANT: About lorries also, I
presume that the excise authorities must be
exercising control. I cannot ofthand answer for
all the States. But ordinarily when there is a
substance like alcohol, a seal is put by the
excise authorities at the despatch end. This is
the normal custom. But this is a detail which I
have to check.

PAPERS LAID ON THE TABLE
NOTIFICATIONS OF THE ELECTION COMMIS-
SION OF INDIA

THE MINISTER OF STATE IN THE

MINISTRY OF LAW AND JUSTICE (SHRI
NITI RAJ SINGH CHAUDHURYV): Sir,
I beg to lay on the Table a copy (in English and
Hindi) each of the following Notifications of
the Election Commission of India, issued under
sub-section (1) of section 9 of the Re-
presentation of the People Act, 1950:—

(i) Notification S.0. No. 5006, dated
the 26th October, 1971.

(i1) Notification S. O. No. 5359, dated
the 1st December, 1971.



